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Mr. S.K.Vyas, Counsel for the applicant. 
Mr. Kamal Dave, Counsel for the respondents. 

' Heard. 

This is a second round of litigation by the applicant~ ~N~ 

The applicant earlier in O.A. No. 344/1996 · ~~x~HEXX~R 

decided on 29.5.1998 had prayed for compound 

interest on all the retiral benefits. The said OA 

, .was .allowed by. this :Tribun~l granting compound -·. · 

interest. This order of the Tribunai · dated 

29.5.1998 is under challenge before the Hon 'ble- --f"v' ,~- ·, 

. High Court. The' Hon I ble High . C~urt has allowed the r '~:~.; 
compound interest on D.C.R.G. and for the rest, 

this Tribunal's order, as aforesaid, is stayed. In 
' • ' '· I ' 

this view of the matter, we cannot proceed further 

in this case. The case is accordingly closed with a 

liberty to the applicant to approach this Tribunal 

again after ':the fimil-' judgement of Hon 'ble the High 

Court in this case, if so ~dvised. 
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isdis:d of accordingly 

'" :.v.r·.r.:'' • •·N (Go pal Singh) (J.K.Kaushik 
Judl.~ember 

"')-. '. 

Adm.Membe.r 


